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PETI TI ONER

STATE OF HARYANA AND ANOTHER

Vs.

RESPONDENT:

D. L. UPPAL AND OTHERS

DATE OF JUDGVENT24/ 08/ 1995

BENCH
RAMASWAMY, K
BENCH
RAMVASVWAMY, K
HANSARI A B. L.

Cl TATI ON
JT 1995 (6)

ACT:
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659 1995 SCALE (5)215

ORDER

heard the counsel on both sides. This appeal by

arises fromthe order of the D vision Bench of
rt of Punjab and Haryana dated August 4, 1994
P. No. 2558 of 1991. It is not in dispute that
nts were appointed as Physi cal Trai ni ng
y the Central Government. At the instance of

I ndia, the respondents cane to be appoi nted on
1976 by the State Government of ~Haryana in
me. The order of appointnent, which is Annexure
etition is the proceedings dated October 15,

Director of Public Instruction (Education
Haryana. It woul d show that consequent upon the
the CGovernment of Haryana to absorb the N.D.S.
n the State Service with effect from1.7.1976
pointed as PTI (NFC) D.P.E. on tenporary basis
cal e of Rs.125-5-150-250/- and Rs.220-6-300/10-
ively. Condition No.9 specified that "Fromthe
rption in the State Service he/she wll be
all allowances as adnmissible to other /State

Government enpl oyees of this Cadre." Condition No.10 stated:
"The pay & all owance he/she gets wunder the 'Centra

Gover nment at
will be prot
protected are

Relief and Additional Dearness Allowances.

"The total e
N.D.S. Instru
CGover nment of
in the cadre

the time of absorption in the State Service
ected, for this purpose the allowances to be
Dearness Allowance, Dearness Pay, Interim
" Para 15 said:
xpenditure on pay, allowances, etc. of the
ctors will continue to be reinbursed by the
India to the State Government till they remain
of P.E.T. in which they are absorbed by the

State Government."

Thus, it
hi therto work
t he service
Department as

woul d be clear that the respondents who were
ing with the Central Governnment are absorbed in
of the State of Haryana in the Education
P.E.Ts., or D.P.Es. with effect fromJuly 1,
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1976, will be entitled to the pay on par with the State
CGovernment enpl oyees and al |l owances, nanely, the Dearness
Al l owances, InterimRelief etc, will be as adnissible to the

Central Governnent enpl oyees and as on the date of
absorption. The expenditure incurred by the State CGovernnent
in that behalf will be reinbursed by the Central Governnent

till they remain in the cadre of the P.E. T. only.
In that view of the matter, the clains, whatever they
may be, laid by the respondents in respect of dearness

all owance etc. as enunerated in clause 10 of the Order of
appoi ntnent, would be given to the respondents as adni ssible
as on the date of their absorption, i.e., Cctober 1976. The
State Government in turn would be entitled to rei nbursenent
fromthe Central Governnent. The Appeal 1is accordingly
di sposed of.

Respondent Nos. 28, 84, and 90 are reported to be dead.
So, the appeal as against themstands abated. No costs.




